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pressed by the Congress Members
standing up.

ot wg formd : T o aqefY oy e
@l & ag P ¥ P @1 wg
W g

MR. SPEAKER: He had moved it.

Bo, it is withdrawn by leave of the
House.

The motion was, by leave,
withdrawn

1143 hrs.

DIRECT TAXES (AMENDMENT)
BILL®

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN). [ beg to
move for leave to intrduce a Bill
further to amend the Income-tax Act,
1861, the Wealth-tax Act, 1857, the
Gift-tax Act. 1858 and the Companies
(Profits) Surtax Act, 1964 and to pro-
vide for certain related matters.

MR. SPEAKEFR :
is :

The question

“That leave be granted to intro-
duce a Bill further to amend the
Income-tax Act, 1961, the Wealth-
tax Act, 1957, the Gifi-tax, 1838
and the Companies (Profits) Sur-
tax Act, 1064 and to provide for
certain related matters”.

The motion war adopted

SHRI YESHWANTRAQ CHAVAN:
I introducet the Bill
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l.l.“iﬂ.
Re. FLOODS IN SOME STATES
R e §8 dew e
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AR, T e mat w
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ot wdw aw (wwEn) - AW O
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waw wgRE : FF A A
wr 7% fuq sea A awi & (7 =
%1 &1 31, &AW dm faae &1 wr faa
I H A ST IFTET X M
SHRI P. M MEHTA (Bhavnagar) :

With your permission, I would make

a submussion on the Narmada

v agpwm . @ & o ozrem
fome &7 fear o) @9 w9 weft
qT T AN

ot wy femd : www wERE, 3
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tIntroduced with the recommendation of the President.
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